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 of  staple  fibre  yarn  etc.

 to  small  scale  weaving
 industry  (C.A.)

 because  there  are  certain  difficulties
 which  any  offier  or  any  Minister  can-
 not  change  overnight.  The  change  is
 being  brought  about  as  I  have  already
 stated.

 I  have  already  expressed  that  there
 was  an  unintended  delay  m  submit-
 ting  the  Tariff  Commission's  Report
 and  in  placing  the  same  before  the
 House.  I  must  say  here  that  the
 Tariff  Commission  was  asked  to  make
 it  upto-date.  Because  three  ycars
 have  elapsed  already  in  submission  of
 the  report,  the  data  on  the  basis  of
 which  the  recommendations  of  the
 Commission  are  made  may  be  out  of
 date.  We  have  asked  the  Tariff  Com-
 mission  to  do  that  quickly.  They  said
 ‘hut  they  cannot  do  it  quickly.  Since
 this  Is  a  scientific  thing,  they  said  that
 13९  has  to  be  done  accurately  and
 precisely.  Anyway  we  have  done  our
 hest.  Several  other  factors  have  also

 10  be  borne  in  mind.  For  example.  a
 part  of  the  yarn  has  to  be  given  to
 the  exporter  at  a  low  price,  lower
 than  the  cost  of  production  even.  I
 should  say  here  that  the  synthetic
 jarn’s  price  in  this  country  is  Jower
 than  the  price  prevailing  in  the  inter-
 rational  market.  So,  our  goods
 should  be  competetive  enough  so  that
 we  may  earn  the  foreign  exchange.
 Therefore,  we  have  to  sell  a  pari  of
 ‘ur  production  at  a  very  low  rate,
 Jnwer  than  the  cost  of  production
 tven  शफ  Tariff  Commission  price
 has  been  fixed  on  an  identical  basis
 णा  the  entire  production.  Because  a
 part  of  it  has  to  be  given  at  the  lower
 price,  lower  than  the  cost  of  produc-
 tion,  we  have  to  see  that  a  part  of
 our  total  production  is  set  apart  and
 sold  at  the  market  price  so  that  it  can
 compensate  the  losses  incurred  on  that
 score.  1  can  only  say  this  much,
 (Interruptions)

 SHRI  K.  LAKKAPPA:  But
 ate  selling  it  in  black  market.

 PROF.  D.  P,  CHATTOPADHYAYA:
 You  will  kindly  bear  with  me  for  a
 minute  that  though  1  entirely  agree
 ba

 what  you  have  said,  still  certain
 actors  have  got  to  be  borne  in  mind.

 they

 India  &  Sri  Lanka
 on  boundary  in

 historic  waters
 As  regards  the  part  of  the  yarn  to  be
 sold  to  the  exporter,  we  shail  seg  that
 that  part  is  taken  care  of  by  us.  If  the
 voluntary  agreement  has  not  worked
 as  I  have  admitted,  the  alternative
 arrangements  that  we  are  making
 will  be  more  satisfactory.  But  as  you
 will  kindly  appreciate,  there  are  some
 legal  questions  because  some  writ
 petitions  are  already  before  the  High
 Court.  So,  the  way  the  distribution
 control  and  other  sort  of  control  is
 enforced  ang  आ  what  way  it  is  to  be
 enforced  has  to  be  carefully  formu-
 lated,  so  that  1!  does  not  invite  any
 objection  from  the  law  court,  There-
 fore,  we  are  looking  into  the  matter.

 As  regards  distribution,  as  you  have
 yourself  seen,  hon.  Members  them-
 selves  are  not  unanimous  whether  it
 should  be  distributed  through  the
 association  or  through  the  State  Gov-
 ernments.  So,  both  views  have  to  be
 taken  into  account  before  we  take
 a  final  decision,  but  the  decision  will
 be  taken  very  early.

 SHRI  DHAMANKAR:  What  about
 the  cooperutive  sector?

 PROF.  D.  P.  CHATTOPADHYAYA:
 The  cooperative  sector  wil]  be  given
 due  preference,

 SHRI  DHAMANKAR:  Is  the  Textile
 Commiussioner’s  office  gomg  to  be  a
 silent  spectator”

 PROF.  9  P.  CHATTOPADHYAYA:
 No,  it  1s  not  a  silent  spectator,  and  it
 will  not  be  a  silent  spectator.

 13.006  hrs.

 STATEMENT  RE.  AGREEMENT  BET-
 WEEN  INDIA  AND  SRI  LANKA
 ON  BOUNDARY  IN  HISTORIC
 WATERS  BETWEEN  THE  TWO

 COUNTRIES  AND  RELATED
 MATTERS.

 MR,  SPEAKER:  Now,  Shri  Swaran
 Singh  will  make  a  statement...

 SHRI  MADHU  LIMAYE  (Banka):
 On  a  point of  order.  I  had  already
 given  you  notice.
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 SHRI  K.  MANOHARAN  (Madras
 North):  Each  Member  must  be  given
 a  proper  opportunity  to  express  his
 views.

 SHRI  SEZHIYAN  (Kumbakonan):
 Before  the  hon.  Minister  makes  his
 statement,  I  want  to  submit  that  we
 should  have  been  consulted  and  the
 House  should  have  been  taken  into
 confidence  before  they  entered  into
 this  unholy  agreement  for  the  surren-
 der  of  territory  by  India.  While  we
 are  anxious  that  friendly  and  cordial
 relations  should  be  maintained  with
 Sri  Lanka,  the  legal  and  constitutional
 proprieties  involved  have  to  be  taken
 anto  account.  This  agreement  goes
 against  the  interests  of  the  country
 since  it  amounts  to  pure  surrender  of
 our  territory  without  going  through
 any  Of  the  norms  This  is  an  unholy
 and  disgraceful  act  of  statesmanship
 unworthy  of  any  government.  There-
 fore,  we  do  not  want  to  associate  our-
 selves  with  the  statement  that  15
 going  to  be  made  by  the  hon.  Minis-
 ter,  and  we  want  to  disassociate  our-
 selves  by  walking  gut  of  the  House.

 SHRI  K.  MANOHARAN:  Please
 allow  one  Member  from  each  party
 to  express  his  views.  We  have
 decided  to  stage  a  walk-out,  and,
 therefore,  before  we  walk  out  we
 want  to  tel]  you  the  reasons  which
 have  prompted  us  to  walk  out

 The  agreement  entcteg  into  between
 Sri  Lanka  Government  and  the  Gov-
 ernment  of  India  is  anti-nationa]  and
 unpatriotic,  rt  1s  the  worst  agreement
 ever  signed  by  any  civilised  country
 of  the  world.  3  do  not  like  to  insult
 or  hurt  the  feelings  of  either  the
 people  of  आ  Lanka  or  the  Prime
 Minister  of  Sri  Lanka...,

 MR.  SPEAKER:  Hon  Members  ore
 gomg  to  have  a  debate  on  foreign
 affairs  when  they  can  raise  all  these
 points.

 SHRI  x  MANOHARAN:  I  must  be
 permitted  to  speak  now.
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 this  unholy  agreement,  the  Sri  Lanka
 Prime  Minister  has  emerged  as  victor
 and  the  Prime  Minister  of  India  az  a
 pathetic  vanquished.  It  is  an  assault
 On  the  integrity  of  the  country.  In
 view  of  this,  we  have  decided  to  stage
 a  walk  out  and  we  are  walking  out.

 थी  मू  लिमये:  अध्यक्ष  महोदय,

 मेरा  व्यवस्था  कानून है  r  मैनेआप  को

 लिख  कर  दियाहै

 MR.  SPEAKER:  He  has  a  right to
 make  a  statement  in  the  House.

 आ  अटल  बिहारी  बाजपेयी  (ग्वालियर)  :

 अध्यक्ष  महोदय,  मेरा  व्यवस्था  का  प्रश्न  है  ।

 आप  बिदेश  मंत्री  को  इजाजत  देने  जा  रहे  हैं
 कि  वह  श्रीलंका  के  साथ  हुए  समझौते  के  आरे
 भागने  वक्तव्य  दे  q  यह  समझौता  22  जून
 को  दमा  था,  लेकिन  मेरा  आरोप  है  कि  जब
 अनवरी मे  श्रीमती  इंदिरा  गांधी  और

 अलका  के  प्रधान  मंत्री  की  बातचीत  हुई  थी.
 उसी  समय  अनौपचारिक रूप  से  कच्चातिवु
 औ  श्रीलंका  को  सौपने  का  फैसला कर  लिया

 गया  था  ।  उम  के  आद  जब  यह  मामला  सदन
 मे  उठाया  गया,  तो  कहा  मया  कि  हम  ने  कोई
 मोना  नहीं  किया  है।  सदन को  अंधेरे

 मे  रखा  गया  1  देश  की  पीठ  के  पीछे  भारत  की

 भूमि को  विदेश  को  देने  का  निर्णय  कर  दिया
 गया।  अध्यक्ष  महोदय,  आप  समझौते  को

 देखे  ।  यह  समझौता  नहीं  है,  यह  सरपंच
 है।  समझौते  में  कहा  गया  है  कि  हम  मित्रता
 के  नाम पर  समझता कर  रहे  हैं।  मिलता

 का  यह  अथ  नही  हैं  कि  किसी  देश  को  अपनी
 जमीन  देदी  आये+  अगर  जमीन देने  सें
 मित्रता  होती,  तो  हमें  किसी  पड़ोसी  देश  के
 माथ  लगाई  करने  की  जरूरत  नहीं भी  t
 और  जमीन  देनें  के  बाद  भी  |.  चिढ़े

 सकते  हैं।  हम  चाहते  हैं  कि  अीसंका  के  शाथ
 दोस्ती हो,  लेकिन  दोस्ती  का  अर्थ  यहं  पी
 है  कि  उस  को  अपनी  अगाव  दे  दी  आगे  ।



 189  Agreement  between  SRAVANA  1,  1896  (BAKA)  India  के  Sri  Lanka  190

 अध्यक्ष  महोदय,  कस्बातिवु  आधीन

 काल  से  भारत  का  भाग  है।  इस  का  पुराना
 नाम  आली-द्वीप  है  जहा  राम  और  रावण
 लोगो  से  लडने  वाना  आनी  सफाई  की  तैयारी
 करता  था  ।  1880 मे  राम नाउ  के  राजा
 कीजागी  का  यह  एक  हिस्सा  था।
 (serie)...

 अध्यक्ष  महोदय  इस  पर  बहुत  होगी।.

 आओ  अटल  बिहारी  बाजपेयी
 :

 भाप  यह
 व्यवस्था  दे  कि  क्या  सरकार  बिना  संविधान  मे
 संशोधन  किए  भारत का  कोई  भाग  किसी
 सरे  देश  गो  सौंप  सकती  है

 *
 हम  ने  जिस

 संविधान की  यहा  शपथ  ली  है  बह  संविधान
 हमारी  सीमाओ  की  अर्ह मारी  भौगोलिक
 भ्रखण्डता की  परिभाषा  करता  है।  करवा-

 निज  तामिलनाडु का  एक  हिस्सा  है  और  भारत
 का  भाग है।  संविधान  मे  बिना  संशोधन

 किंग  क्या  यह  काम  हो  सकना  है*  क्या  राज्य
 विधान  सभाओ  की  इस  के  बा?  मे  राय  नहीं
 ली  जानी  चाहिए  *  हम  इम  समझते के
 खिलाफ  है।  यह  शर्मनाक  समझना  है  ।

 यह  राष्ट्रीय  हित  के  खिलाफ  है  और  स्त्री
 महोदय  से  आप  चक्  कि  वह  से  सभा-टल
 पर  रखे।

 MR.  SPEAKER:  The  Minister  has
 the  right  to  make  a  statement.

 भी  मधु  लिमये -  अध्यक्ष  महोदय आप
 एकएक को सुन  लीजिए।  sae  (स्वयम) .  -
 मेरे  पहने  सूचना  बेने के  आदि  भी  भाप  नहीं
 सुन रे  हैं।  प्वाइंट  आफ  आडर  उठाने  का
 मरा  अधिकार है।  आप  उम  के  ऊपर  अपनी

 SHRI  ?  ह.  M.  THEVAR  (Rama-
 nathapuram):  Kachativa  forms  part
 of  my  constituency.  You  are  acting
 like  a  dictator.  You  are  speaking like &  democrat,  but  at  the  sathe  time  you
 are  acting  like  a  dictator.  The  whole

 on  boundary  in
 historic  waters  (St.)

 life  of  thousands  of  fishermen......
 Today  the  Ceylon  Government  has
 moved  their  forces,  their  military,
 towards  that  island.  Thousands  of
 mechanised  boats  were  stopped;  move-
 Ments  were  restricted.  Their  lives  are
 in  danger.  You  have  simply  bet-
 rayed.  You  have  no  sympathy  and
 courtesy  to  consult  those  people.
 You  are  thinking  of  it  ag  a  part  of
 Tamil  Nadu.  Do  not  think  it  ag  part
 of  Tamil  Nadu.  It  is  going  to  be
 the  base  for  a  future  war.  It  is
 going  to  be  the  base  and  challenge
 the  life  of  the  nation.  I  have  to  warn
 all  these  things  because  in  the  past  it
 has  been  the  tradition  of  our  Govern-
 ment  to  give  bhoodan  of  the  northern.
 borders.  (Interruptions).

 MR.  SPEAKER:  Kindly  sit  dowrt.
 SHRI  P.  K.  M.  THEVAR:  The  divi-

 sion  of  India  has  cost  the  life  of
 Mahatma  Gandhi.  It  is  not  a  part  of
 Tamil  Nadu  but  it  is  a  part  of  the
 holy  land  of  Indra.  You  are  betrary-
 ing  On  behalf  of  the  constituency
 and  on  behalf  of  the  Forward  Block,
 I  walk  out.

 SHRI]  MUHAMMED  SHERIFF  (Pe-
 Tiakulam):  Even  on  the  Ist  April  1968,
 I  produced  sufficient  records  in  this
 House  to  show  that  Kachafivu  belongs
 to  the  Raja  of  Ramnad.  Government
 has  failed  to  go  through  those  records
 I  was  the  elected  representative  of
 that  constituency  here  previously.  It
 is  a  shame  on  the  part  of  the  Govern-
 ment  that  they  have  not  consulted
 the  people  of  the  place  and  the  Chief
 Minister  of  the  State  We  condemn
 this  action  of  Government  ang  along-
 with  my  friends,  I  also  walk  out  in
 Protest.

 GShri  P,  K.  M.  Thevar  and  Shri
 Muhammed  Sheriff  then  left  the
 House).  oe

 eft  wy  लिमये  :  प्रत्यक्ष  महोदय, पाच
 साल  पहले  मैं  ने  मांग  की  थी  कि  कब्जा ति बू
 के  आरे  में  जोसारे  सबूत  हैं  उनके  ऊपर  एक
 व्हाइट  पेपर  प्रकाशित  किया  जाय  ,  आज
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 [श्री  मदु  लिमये]

 तक  न्होंने,  जिस  सबूत  की  बात  की  है,  व  सबूत
 सदन  के  सामने  नही  आगे  हैं  पाच  सान  पहले
 बिदेश  मंत्री  ने  इसी  सदन  मे  कहा  कि  “करवा-

 तिथि  को  जहा  तक  अपना  मानने  का  सवाल है
 गह  बिलकुल  स्पष्ट  है  कि  हम  उसको  अपना

 मानते  हैं।'”  पह  श्री  दिनेश  लिए  ने,  उस  समय
 वह  विदेश  मती  थे  मेर  हो  एक  प्रश्न के  उत्तर
 अस  मदन  मे  कहा  था।  तो  जब  आप  उसको
 अपना  मानने है  नो  क्या  एग्जेक्यूटिव  ऐंग्रीमेट
 से  आप  भारत  की  धरना  को  सीलोन  को  दे

 सकते  है?  जब  बेरुवाड़ी के  बारे  मे  सवाल
 आया  या  उम  समय  भी  बेल्लारी के  संबध  मे
 भारत  को  सरकार  कहानी  थी  कि  बेचारी

 हमारा  है,  पश्चिमी  बगल  का  एक  हिस्सा  है।
 पाकिस्तान  को  सरकार  कहनी  थी  कि  वे  रु वारी

 का  अधिक  श  हिस्  हमारा  है।  यह  मामला

 सूक्ष्म  कोर्ट  के  सामने गया  ओर  सुप्रीम  कोर्ट  के

 सामने  जा  कर  सरकार  यह  कहा  कि  नही,
 नही,  बेरुबाड़ी  हमारा  नही  था,  हमरे  एकदम
 पं जेशन  मे  था,  हमारे  इल् लीगल  सजेशन  मे  था

 आर  इस  मेरिनेट  के  जरिये  हम  लोगो  ने  सीमा
 निर्धारण,  बोर्डर  डिमार्केशन,  का  काम  किया

 हूं  ओर  इस  ऐेमीमेट  के  बहन  हमे  बेरूबारी का
 आधा  हिस्सा  पूर्व  बंगाल  को,  पाकिस्तान  को

 ट्रासफर  कर  रहे  है।

 उस  समय  सुनील  कोर्ट  ने  कहा  था  कि
 ज  भारत  की  भूमि  है  उस  भूमि को  बिना
 संविधान  मे  परिवर्तन  किये  किसी  भी  गलत
 मे  ट्रांसफर  नही  किया  जा  सकता  है।  हरएक
 शोज  को  बोर्डर  डिमार्केशन के  नाम  पर,

 सीमा  का  विवाद  भान  कर  चलेगा  और  इस
 तरह  भारत  की  धरना  को  ट्रासफर  करने  की
 आप  इजाजत  देंगे  तो  यह  मामला  कहा  सक
 जायगा  मरी  समम  मैं  नहीं  आना  ।  अब  तक
 जितने  पडोसियों  के  सथ  हमारे करार  हु?  है
 या  एक  भी  करार  आप  ऐसा  बता  सकते  हूं
 जिसमें  पड़ोसियों  ने  एक  इंध  भी  भूमि  हमे
 दोहो।  हर  करार  में  हमारी  भूमि  धीरे-धीरे
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 विदेशो  के  हाथ  मे  चली  जा  रही  है।  कल

 पोर्चगीज़  लोग  कहेगे  कि  बम्बई  का  एक  अदा
 भाग  हमारा  हिस्सा  है  तो  आप  उसको  विवाद-
 पद  बना  दीजिए  और  आर्डर  डिमार्केशन  के
 नाम  पर  उसको  भी  किसी  की  देवीजी  t

 तो  इनका  जो  अवतार  हूं  इसके  आरे  में
 मेरा  यह  बाकषेप  है  कि  एग्सीक्पूटिय  ऐस्टिमेट

 से,  सरकारी  कार नमा  के  आधार  पर,  भारत
 की  घरनी  ट्रासफर  नही  की  जा  सकती  है।
 इसलिए  आप  इनको  सह  वक्तव्य  सभा  पटल

 पर  रखने  की  इजाज़त  मत  दीजिए  और  इनको
 आदेश  दीजिए  ।  चूकि  स्वय  विदेश  मती  ने  यह
 कहां  था  कि  यह  अपना  इलाका  हू  और
 संविधान  की  मर्यादा  क  पालन  करने  की
 अध्यक्ष  महोदय,  अप  ने  किस  साई  हे,
 संविधान  की  मर्यादा  का  आपका  पालन
 करवाना  हैं,  इसलिए  मेरा  आप  स  वीनम

 निवेदन  है  कि  आप  विदेश  मन्नी  से  कहिए  कि

 ये  रहे  वक्तव्य  सभा  पटल  पर  न  रखे  7  इसके

 आब वजूद  यदि  वहू  बक्नव्प  देने  का  अयास  करेगे
 तो  हम  अपने  साथियो  के  माथ  सदन  का  त्याग
 कैसे।

 SHRI  #  K  DEO  (Kalahand):  On
 a  point  of  ordcr,  ऊए.  The  statement
 that  the  Foreign  Minister  1s  going  to
 make  deals  with  cession  of  Indian
 territory  In  this  regard,  two  import-
 ant  issues  are  involved.  The  first  is
 the  constitutiona)  issue.  Article  1  of
 the  Constitutions  says:

 “The  territory  of  India  shall
 comprise—

 (a)  the  termtones  of  the
 States;

 (b)  the  Unon  Territories
 specified  in  the  First  Schedule:
 and

 (e)  such  other  territories  as
 may  be  acquired.”

 So,  further  acquisition  of  territory
 can  be  accepted,  but  nowhere  does  the
 Constitution  provide  for  cession  of
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 even  an  inch  of  Indian  territory.  The
 Kachchativu  controversy  was  raised
 only  a  few  years  ago  by  the  Ceylonese
 Government  when  the  Bandaranasike
 Ministr  come  into  power.  AH  the
 revenue  records  of  the  Madras  Gov-
 ttument  corroboraie  that  Kachchativu
 was  a  part  of  the  former  Ramnad
 zamindary  and  an  integral  part  of  this
 country  So,  under  no  circumstances
 the  Government  has  got  any  power
 under  the  Constitution  to  cede  even
 an  inch  of  our  country  Sir,  they
 cannot  consider  this  country  as  the
 zamindari  of  the  Congress  Party.  A
 few  days  back,  the  Coco  Island,  which
 is  part  of  the  Andaman  group  of
 islands,  was  ceded  to  Burma.  The
 question  of  Beru  Barj  was  raised  by
 ihe  previous  speaker.  Now  has  come
 the  question  of  Kachchativu.  If  we
 #o  on  ceding  our  territory  like  this,
 what  will  be  left  of  this  country?

 Secondly,  it  is  utter  contempt  and
 disrespect  shown  to  this  House  not
 taking  the  House  into  confidence  and
 facmg  us  with  a  fait  accompli.  The
 shutting  out  of  the  views  of  the  oppo-

 sition  parties  in  this  manner  is  most
 anti-democratic  So,  I  would  say  that
 the  statement  which  is  going  to  be
 lavt  on  the  Table  of  the  Lok  Sabha
 15  nat  worth  the  paper  on  which  it
 has  been  typed  Therefore,  I  would
 submit  that  the  External  Affairs
 Minister  should  connder  these  matters
 and  should  not  lay  the  statement  on
 the  Table  of  the  House.  Otherwise, we  wily  be  forced  to  take  the  extreme
 ‘tep  of  walking  out.

 शची  अटल  बिहारी  वाजपेयी: अध्यक्ष  जी
 इस  े बाए मे इगप की +  काव  क  कण  शह  7

 MR  SPEAKER  My  ruling  is  that the  Minister  has  a  right  to  make  a
 statement,  When  the  Government
 enters  into  an  agreement  with  another
 Government,  that  must  come  before this  House,  The  Members  must  be
 informed  of  what  is  taking  place,

 waters  (St.)
 MR,  SPEAKER:  How  can  we  know

 it?

 SHRI  ATAL  BIHARI  VAJPAYEE:
 It  is  published  in  newspapers.

 MR.  SPEAKER:  How  can  the  House
 be  seized  of  the  matier  unless  the
 Minister  makes  a  statement?

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Can  they  violate  the  Constitution?

 MR  SPEAKER:  I  have  given  the
 ruling.  Now,  the  Minister,

 st  अटल  बिहारी  बाजपेयी:  अध्यक्ष
 ज  हमला  की  रूलिंग  से  सहमत  नही  है

 हम  वाक-आउट करते  है

 अं  हुकम  हम  कछवाय  (मोना)
 यह  है-भाप के  मंत्र  महोदय  का  बयान-

 (At  this  stage  Shri  Kachwai  tore  up
 some  papers  and  threw  them  away).

 (Some  hon.  Members  left  the  House
 at  this  stage).

 SHRI  K.  LAKKAPPA:  Sir  the
 tearing  of  papers  by  an  hon.  Member
 is  contempt  of  the  House  1  want
 your  ruling  on  this,

 MR  SPEAKER:  My  ruhng  is  that
 tearing  of  papers  is  not  in  keeping
 with  the  derorum  or  dignity  of  the
 House.

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  SWARAN  SINGH):
 Over  the  years,  since  our  indepen. dence,  there  have  been  a  number  of
 questions  and  diséussions  in  the  House
 regarding  the  Island  of  Kachchativu.
 Government  have  of  course  fully shared  this  interest  and  contern  for
 arriving  at  an  early  and  amicable
 solution  of  this  long-outstanding
 matter;  and  I  am  happy  to  sry  that
 an  agreement  was  signed  between  the
 two  Prime  Ministers  on  28th  June,  अ
 copy  of  which  IT  am  laynig  on  the
 lable  of  the  House,
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 The  Island  of  Kachchativu,  about

 3/4  of  a  square  mile  in  extent,  is
 situated  in  the  Palk  Bay;  it  is  about
 103  miles  from  the  nearest  landfall  in
 Sri  Lanka and  about  124  miles  from
 the  nearest  Indian  shore.  The  Palk
 Bay,  which  constitutes  historic  waters
 of  India  ang  Sm  Lanka,  is  some  18
 miles  wide  at  its  entrance  through
 the  Palk  Straits,  and  has  an  average
 width  of  some  28  miles.

 The  issue  of  deciding  Indian  and
 Shri  Lanka  claims  to  Kachchativu
 was  closely  connected  with  determin-
 ing  the  boundary  line  between  India
 and  Shri  Lanka  in  the  waters  of  the
 Palk  Bay.  The  entire  question  of  the
 maritime  boundary  in  the  historic
 waters  of  the  Palk  Bay  required
 urgently  to  be  settled,  keeping  in
 view  the  claims  of  the  two  sides,
 historical  evidence,  legal  practice  and
 precedent  and  in  the  broader  context
 of  our  growing  friendly  relations  with
 Sri  Lanka,

 Kachchativu  hag  always  been  an
 uninhabited  island.  Neither  Sri  Lanka
 nor  India  has  had  any  permanent

 During  the  long
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 always  been  firmly  of  the  view  that
 in  any  differences  with  our  neighbour-
 ing  countries,  we  should  seek  to
 resolve  them  through  bilateral  discus.
 sions  without  outside  interference,  on
 the  basis  of  equality  and  goodwill.  It
 is  a  matter  of  satisfaction  to  us  that
 our  Prime  Minister's  resolve  to  settle
 this  issue  through  direct  bilateral
 talks  met  with  an  equally  warm  res-
 ponse  from  the  Prime  Minister  of  Sri
 Lanka,  and  the  agreement  could  be
 reached  in  an  atmosphere  of  friend-
 ship  and  mutual  understanding.

 Exhaustive  research  of  historical
 and  other  records  was  made  by  our
 experts  on  Kachchativu  and  every
 available  piece  of  evidence  collected
 from  various  record  offices  in  India,
 such  as  in  Tamil  Nadu,  Goa  and
 Bombay,  as  well  as  abroad  in  British
 and  Dutch  archives.  An  intensive
 examination  of  evidence  and  exchange
 of  views  took  place,  specially  during
 the  past  year,  between  senior  officials

 dispassionate
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 victory  of  mature  statesmanship,  a
 victory  in  the  cause  of  friendship and
 cooperation  in  the  area.  A  potential
 major  irtitant  in  relations  between
 the  two  countries,  which  had  remain-
 ed  unresolved  over  the  years,  has
 now  béen  removed,  ang  both  countries
 can  now  concentrate  on  the  exploita-
 tion  of  economic  and  other  resources
 in  these,  now  well-defined,  waters  and
 generally  on  intensifying  cooperation
 between  themselves  in  various  fields.
 The  Agreement  marks  an  important
 step  in  further  strengthening  the  close
 thes  that  bind  India  and  Sri  Lanka.

 Agreement

 The  Government  of  the  Republic  of
 India  and  the  Government  of  the  Re-
 public  of  Sri  Lanka,

 Desiring  to  determine  the  boundary
 lme  in  the  historic  waters  between
 India  and  Sri  Lanka  and  to  settle
 the  related  matters  in  a  manner  which
 is  fair  and  equitable  to  both  sides,

 Having  examined  the  entire  question
 from  all  angles  and  taken  into  account
 the  historical  and  other  evidence  and
 legal  aspects  thereof,

 Have  agreed  as  follows:

 Article  1

 The  boundary  between  India  and
 आव  Lenka  in  the  waters  from  Adam’s
 Bridge  to  Paik  Strait  ahall  be  arcs  of
 Great  Circles  between  the  following
 Positions,  in  the  sequence  given  below,
 defined  by  latitude  and  longitude:

 Position  3:  ०  05°  North,  80°  03°  East

 Position  3:  फ  57°  Worth,  99°  35’  East

 Posttion  3:  ous’  North,  22°60" 3  09°  Ss  rn

 Position oo  oy”  at-Bo’  North,  79°  90°  1-4

 Pontion 3:  og*  33°  North, 79°  32’  Hest
 Postion  .  Notth,  1...  32’  Bast

 historic  waters
 Article  2

 The  coordinate?  of  the  pouitions
 specified  in  Article  1  are  geographical
 coordinates  and  the  straight  limes
 connecting  them  are  indicated  in  the
 chart  annexed  hereto  which  has  been
 signed  by  the  surveyors  authorised
 by  the  two  Governnients,  respectively.

 (St.)

 Article  3

 The  actual  location  of  the  afore-
 mentioned  pusitions  at  sea  and  on  the
 seabed  shall  be  determined  by  a
 method  to  be  mutually  agreed  upon
 by  the  surveyors  authorized  for  the
 purpose  by  the  two  Governments,
 respectively.

 Article  4

 Each  country  shall  have  sovereignty
 and  exclusive  jurisdiction  and  control
 over  the  waters,  the  zslands,  the  con-
 tmental  shelf  and  the  subsoil  thereof,
 falling  on  its  own  side  of  the  afore-
 said  boundary.

 Article  5

 Subject  to  the  foregoing,  Indian
 fiehermen  and  pilgrims  wit  €hjoy  ac-
 ceas  to  visit  Eachchativu  as  hitherto,
 and  will  not  be  required  by  Sri  Lanka
 to  obtain  travel  documents  or  visas
 for  these  purposes.

 Article 6

 The  vesselg  of  India  and  Sri  Lanka
 will  enjoy  in  each  other’s  waters  such
 rights  as  they  have  traditionally en-
 joyed  therein,

 Article 7

 If  any  single  geological petroleum  or
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 reach  agreement  as  to  the  manner  in
 which  the  structure  or  field  shall  be
 mast  effectively  exploited  and  the
 manner  in  which  the  proceeds  deriving
 therefrom  shall  be  apportioned.

 Article  8
 This  Agreement  shall  ‘be  subject  to

 ratification.  lt  shall  enter  into  force
 on  the  date  of  exchange  of  the  ins-
 trumnents  of  ratification  which  will
 take  place  as  soon  as  possible,

 FOR  THE  GOVERNMENT
 OF  THE  REPUBLIC  OF
 INDIA

 Sd/-Indira  Gandhi

 New  Delhi:  26.6.74

 FOR  THE  GOVERNMENT
 OF  THE  REPUBLIC  OF

 SRI  LANKA

 Sd/-Sirimavo  मे.  D.  Bandaranaike
 Colombo:  28.6.74

 SHRI  M.  KALYANASUNDARAM
 (Tiruchirapalli):  Sir,  while  my  party
 welcomes  the  Agreements  reached
 between  Sri  Lanka  and  India,  there
 are  problems  to  come  up  during  the
 implementation  of  the  Agreement.  So
 far,  our  fishermen  had  a  right  to  go
 even  beyond  Kachchativu,  fish  and
 come  back.  The  hon.  Minister  says
 that  these  rights  are  fully  protected.
 But  there  are  problems  which  we
 would  like  our  Government  to  take
 up  with  Sri  Lanka  and  seek  their
 solutiwn.  For  that  reason,  I  submit,
 there  should  be  a  discussion  on  this
 statement.  I  have  given  notice  of  a
 motion.  I  wéuld@  request  you  to  allow
 a  discussion  tn  that.

 MR.  SPEAKER:  The  general  debate
 on  foreign  affairs  is  coming  up  next
 week,

 DINEN  BHATTACHARYYA
 (Serampore):  I  want  to  seek  one  cle-

 Agreement  between  India  JULY  23,  1974  &  Sri  Lanka  on  boundary  300
 in  historic  waters  (St.)

 rification.  In  the  statement  he  has
 mentioned  that  Kachchat)  su  has  always
 been  an  uninhabited  island.  But  an
 hen,  Member  had  said  that  if  was
 within  his  constituency.  If  that  is  so,
 I  do  not  know  how  it  coulg  be  said
 that  it  has  not  been  inhabited  by  any
 humun  being.  How  could  it  then  be
 a  part  of  his  constituency?

 SHRI  M.  KALYANASUNDARAM:
 The  Tamil  Nadu  Government  has  a
 gvTievance  that  it  has  not  been  consul-
 ted  properly.  May  I  know  what  is  the
 actual  fact  in  regard  to  that?  I  also
 want  to  Enow  the  details  about  the
 piotection  given  with  regard  to  fish-
 ing  rights.

 SHR;  SWARAN  SINGH:  The  hon.
 Member  would  no  doubt  be  aware
 that  in  the  year  1921  when  both  Sri
 Lanka  and  India  were  under  British
 rule,  fishery  line  had  been  decided  by
 the  British  Government  because  they
 had  control  over  both  Sri  Lanka  as
 well  as  India.  I  am  sure  that  the  hon.
 Member  know  that  the  1921  fishery
 line  was  a  line  which  was  about  three
 or  three  and  a  half  miles  west  of  the
 Kachchativu.  That  is,  to  the  western
 side  of  the  fishery  line  was  the  ex-
 clusive  fishery  right  of  the  Indian
 citizens  and  to  the  east  of  that  was
 the  right  of  Sri  Lanka  fishermen.  But
 in  spite  of  that  division,  the  fishermen
 generally  were  free  to  fish  even  round
 about  Kachchativu  ang  they  also  used
 the  Kachchativu  island  for  drying
 their  nets.  As  would  be  known  to  the
 House  there  ig  no  fresh  water  avall-
 able  there.  Mostuy  they  used  it  for
 spreading  their  nets  ini  trying  to  dry
 the  nets,  etc.

 About  the  traditiona]  rights,  if  the
 hon.  Member  goes  through  the  terms
 of  the  Agreement,  a  copy  of  which
 hag  been  placed  on  the  Table  of  the
 House,  be  will  get  the  answer  because
 it  is  mentioned  there  that,  although
 Sri  Lanka’s  claim  to  sovereignty  over
 Kachchativa  has  peen  recdgniged,  the
 traditional  righta  of  Indian  fishermen
 and  pilgrims  to  visit  that  island  will
 remain  unaffected.  Similarly,  the  ta
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 ditional  navigation  rights  exercised
 by  India.and  Sri  Lanka  in  each  other’s
 water  will  remain  unaffected.  (inter-
 ruptions)

 MR,  SPEAKER:  Later  on  we  may
 have  a  debate  on  this,  but  net  now
 उ  am  not  allowing  any  more.

 Mr.  Kureel.
 —-

 PUBLIC  FINANCIAL  INSTITUTIONS
 LAWS  (AMENDMENT)  BILL

 EXTENSION  OF  TIME  FOR  PRESENTATION
 oF  REPORT  OF  JOINT  COMMITTEE.

 SHRI  B.  N.  KUREEL:  (Ramsanehi-
 ghat):  I  beg  to  move:

 “That  this  House  do  exteng  upto
 the  last  day  of  the  first  week  of  the
 next  Budget  Session  (1975)  the  time
 for  the  presentation  of  the  Report
 of  the  Joint  Committee  on  the  Bill
 further  to  amend  the  Industrial
 Development  Bank  of  India  Acti,
 1934,  the  Reserve  Bank  of  India
 Act,  1934  the  Industrie]  Finance
 Corporation  Act,  1948  the  State
 Financial  Corvorations  Act.  1951,
 the  Life  Insurance  Corporation  Act.
 1856  and  the  Unit  Trust  of  India
 Act,  1963."

 MR,  SPEAKER:  The  question  is:
 “That  this  House  de  extend  uote

 the  last  day  of  the  first  week  of  the
 next  Budget  Session  (978)  the  tips
 for  the  rresentation  of  the  HRoport
 of  the  Joint  Committee  on  the  Bili
 further  to  amend  the  _  Industrial
 Development  Bank  of  India  Act,

 1964,  the  Reserve  Bank  of  India  Act,
 1934  ihe  Industrial  Finance  Cor-
 poration  Act,  1948,  the  State
 Financial  Corporations  Act,  1951.
 the  Life  Insurance  Corporation  Aci,
 1956  and  the  Unit  Trust  of  India
 Act,  1963.”
 The  motion  was  adopted.
 MR.  SPEAKER:  We  shall  take  up

 the  next  business  after  lunch.  We
 adjourn  to  reassemble  at  2.30  p.m.
 13.35,  hs.
 *The  original  speech  was  delivered  in

 D.G.  Gujarat
 1974-75

 The  Lok  Sabha  adjourned  for  Lunch
 till  thirty  minutes  past  Fourteen  of
 the  Clock.
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 The  Lok  Sabha  re-assembled  uflier
 Luneh  at  Tirty  Minutes  past
 teen  of  the  Clock.

 {Mr.  Deputy  SPEAKER  in  tre  Chair]
 Demands  for  Grants  (Crujarat},

 1974-75--Contd.
 MR.  DEPUTY  SPEAKER:

 we  resume  further  discussion  on
 Gujarat  Budget.

 SHRi  J.  MATHA  GOWDER,

 *SHRI  J.  MATHA  GOWDER  (Nil-
 giris):  Mr,  Deputy  Speaker,  Sir,  while
 speaiing  yesterday  on  the  Budget  of
 Gujara:  State,  I  was  referring
 how  the  Government  of  india
 have  failed  to  take  effective
 measures  to  curb  the  growing  corrup-
 tien,  malpractices,  black-marketing
 ete.  in  the  State.  Instead,  the  ruling
 party  at  the  Centre  has  been  trying
 to  perpetuate  its  hold  on  the  State.
 As  an  example,  I  would  refer  to  the
 leakaze  of  provisions  of  the  Ordin-
 ance  yromulgated  by  the  President  on
 6th  July,  1974  regarding  dividends.  I
 do  nst  know  whether  any  Minister  is
 responsible  for  this  leakage  or  whe-
 ther  any  highly  placed  bureaucrat  is
 responsisie  for  this.  But  the  leakage
 of  the  provisions  of  this  Ordinance  has
 greately  helned  a  few  monopoly  firms
 in  the  State  of  Gujarat.  I  wounder
 how  ०  a  few  big  monopoly  indus-
 trial  firms  in  Gujarat  were  able  to  get
 prior  intimation  ardins  the  provi-
 sions  of  this:  Ore  Atul

 Products  Comodany,  Gujarat  Fertili-
 sers,  Baroda  Rayon  Company  and
 Century  Mills  were  able  to  disgorge
 their  shares  in  the  market  much  in
 advance  of  the  promulgation  of  this
 Ordinance  and  they  were  able  to
 make  a  profit  of  more  than  Rs.  30
 lakhs  before  the  Ordinance  was  issu-
 ed,  I  am  constrained  to  remark  that
 the  ruling  Congress  Party  at  the  Cen-
 tre  would  naturally  take  advantage
 of  the  unexpected  windfall  for  these:
 industrialists  of  Gujarat.  These  indus-
 trialists  also  must  be  neholden  to  the
 Tamil
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